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JUDGEMENT OF THE SINGLE MEMBER BLNCH DELIVERHED BY

This application is filed by

JUDL )

rhe applicant herein

under Section 19 of the Administrative Tribuhals Act, seeking

direction to the respcndents to consider the
applicant and provide an appointment on comp

in Group'D!'

case of the

hesionate grounds

category in the respondents' okfice‘and pass

such other order or orders as may deem fit aFd‘prOper in the

circumstances of the case.,

2. There is a delay of 4 years 2
in f£iling this OA., So, MA 945/92 is moved k
Counsel for the apprlicant on behalf of the 4
the said delay in filing this OA.. Today, we
Mr Praveen Kumar, Counsel for the applicant

Starnding Councsel for the respondents,

menths and 11 days
y Mr Fraveen Kumar
pplicént t0 condone
have heard

and Mr NR Devaraj

1

3, ; 4 few admitted facts have got to be stated for

the purpose of adjudicating this MA,

4. The applicant's husband one gri SH Mathews died

cn 16,12.84 while he was in service in the

responcdent's

REER organisation, leaving behind the appligant and two

mincor children. The material as Annexure VI to the CA discloeses

that by 11.11.91, that the applicant had a [daughter zmrd aged

16 years and son aged 14 years.,

representaticns ir the month

The applidant submitted

of Dec'85, |aug '86 and Jan'87

to appoint her on compassionate grounds in |any Group'L' post.

The said representations from the aprlicant

were followed by

a few more representastions. OCn 20.5.87, the applicant was

informed by the third respondent that her employment assistance,

was considered thrice, but becsuse of limited scope of

appointment, her matter regardinQ employment assistance be treated

as closed.

e

It may be pointed out here, that after the
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applicant received the said orders from thg third respondent,

on 20.5.87, she did not move any judicial iorhm for appropriate
relief.:

The applicent agein made a representation

5.

on 11.11.61 to the first respondent giving| the list of widows

who were appointed on compassicnate ground%. Subsequent

to her representation,on 29,11,91, the segond respondent

informed the applicant that, in accordancﬁ with the Govt,

policy, employment under indigent circumstances will not

Following thig, thefapplicant

be considered any further.

seems to have sent reoresentations to the|Supreme Court and

finally she has approached this Tribunal for the relief as

already indicated above,

6. The MA is resisted by the kespOndents on the

ground that there are no sufficient grounds to condone the

delay of 4 years 2 months 11 days in filing the OA 688/92, on

behalf of the arplicant and it is the contention of the

respondents that this MA is liable to be|dismissed,

inal orders on the

7. As already pcinted out, f

representation of the applicant were pas
the applicant was informed by the third
case of the applicant was considered thr

authority but because of limited scope (

sed on 20.5.87, and
respondent that the
ice by the competent

£ app@intment, her

matter regarding employment assistence he treated as closed.

As could be seen, 3gain on 11,11,91, theé applicant had put in

a rerprresentation to the.first respendent to provide employment

on compassicnate grouncds on par with sipyilarly placed widows

who were provided appointment con compasgionate grounds.

£ill 11.11.91, indicated, the applicant

From 20.5.87, as already

had not approached this Tribunal for t#e relief which she is now

Absolutely, there is no expls
§-\e
11.11.91 awd arpli

seeking. nation why from 20,5,.87

onwards upto %yad cant had kept quiet.

So, we see any amount of negligence apd in-action orn the

part of the applicant,

a———.

If the family of the deceased

- Q,a,__4£_7a |
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Mathews was in need of assistance by way of c
appointment, we do not think, that the applid
kept quiet for more than four'years without J
little finger in the matter. In view of the

negligence on the part of the applicant, we a

ompassionate
ant would have
oving her
inacticn and

re of the opinion

that there are no sufficient grounds to condone the delay

in filing this QA. As there is inaction and
part of the applicant, and in the absence of
in the MA for ccondoning the delay, the MA is

and is accordingly dismissed,

8, As we have dismiﬁsed the Ma, t
be rejected and is acccrdingly rejected as ba
In the circumstances of the case, the parties

own costs.,

negligence on the
sufficient grounds

liable to be dismissed

he CA is liable to
rred by time.

shall bear their

T - Ue— "‘\—f' .
(T. CHANDRASEKHMXRA REDDY) \
Member (Jddil.) \

Dated: September

30 th, 199

|
2 Dy. Registrar(J)

mvl .
Copy to:- Ow—a fewminy . Srdoy el Bhowmen,
« Secretary, Ministry -f Personnel & Public Grievanceskuﬁew Delhi.
2, Air Chief Marshall, Chief of the aAir Staff, Air Hgrs, Vayu
Bhavan, New Delhi.
3. Air Officer, Commanding-in-Chief, Hgrs Training Command, Banga-
lore,
4. The Commandant, Air Force Academy, Hyderabad,
5. One copy to Sri, Praveen kumar, advocate, 3—4-835%2,Barkatpura,
Hyd.
6. One copy to Sri, N.R.Devaraj, Sr. CGSC, CAT, Hyd.
7. Cne spare copy.
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